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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABAIPIR

CIRCUIT COURT HELD AT INDCRE

Origina; Amlgcation No, 254 of 2003

Indore, this the 12th day of May 2003

Hon'ble Shri R.K, Upadhyaya - Administrative Menber,
Hon'ble Shri A.K. Bhatnagar - Judicial Member,

Vinod Shanker Shukla . Bged 65
years, Retired Principal, 108,

Devra Dev Narain Colony, Ratlam, ese Applicant
(By Advocate - Shri AN, Bhatt)
Yersus

Indja.Represented b
gﬁé°5e3§ra'1’ éanaggr, ﬁestern ¥

Railway, Headquarters off ice,
Churchgate «Mumbai-20,

The Financial Adviser and Chief
Accounts officer, Western Railway,
Headquarters Office, Churchgate=
Mumbai-20,

The Chief Works Manager, Western
Railway, Dohad Workshops, Dohad, e+« Respondents

ORDB E R (Oral)

By R.K, U@dhxaga, Administrative Member ¢ -

The learned counse] for the applicant has
was
claimed that the applicant[working as a Principal Group=

A in Higher Sec‘ondary School, Dohad from where he retired

on 31/12/2000. The learned counsel hag informed that the
applicant has been making representation even while in

Service and even after retirement for certain pay _
fixation on promotion in Group-B service. In this connece
tion reference was invited to representation dated

19/01 /2001 (Bnnexure &/3) in which claim of pay fixation

by including Special pay of Rg, 150/~ was made. The
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learned counsel also states that no reply»has been
received inspite of long delay. The learned counsel
States that even the retiral dues has not been paid in
full to the applicant, though the applicant retired on
31/12/2000, The applicant has also not been informed of

any reason for non-payment of such retiral dues.,

2. After hearing the learned counsel of the
applicant and without expressing any opinion on the
merits of the claim of the applicant)we are of the view
that the pending representation of the applicant should
have been disposed of expeditiously, Therefore we direct
the applicant to sentl a fresh representation inciuding
therein all nis grievances alongwith a copy of this
original application to respondent No, 1 within a period
of 4 weeks from today either personally or by speed post
to avoid delay., If the applicant complies with our
direction7the respondent No, 1 is directed to decide the
claims of the applicant by a Speaking and reasoneg order
within a period of two months from the date of its
receipt under intimation to the applicant,

3. In view of our direction in the preceding

paragraph)this original application is disposed of at the
admission stage itself,

Ny Ct/gw

(R.K, UPADHYAYA )
ADMINISTRATIVE MEMBER
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